IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

CALCUTTA BENCH

0.A.No/350/0 1425~ Of 2017

Shri Biswadev Bose son of Late Na:r"'ésh :
Chandrq Bose aged about 58 yéars, po'sfed; j' -
at 9/1, Gariahat .Road, Kolkata - 700019 as B
ACfO-I/G, resid:iné‘ at Ramkrishnagar ;(old':
Ho@s_e of Manju Bdse) P.O. Laskarpdr, jP;s?
Sor.idnpufl_;_bis.if; South 24 Pdrgaﬁas, Dm . |
700153, West Bengal.
App‘l‘icéh’r

- Versqs -
Union of India, service *'rhrough 'fhe\‘.
Secretary, Ministry of Home Affdirs,
Go.ver'.nment of India, Intelligence Bureau,
North Black, Net Delki - 110011,
Direc’rof‘, InTé[ligence Bureay, Minisfhy of
Home Affaifs, ’Gover'nm-enf of India,

‘North Block, New Delhi - 110011,
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5)

:Bur"eau,

F ori 234/4 AJC Bose Road Kolkm‘a -

700020
The - Joint -[Sirecfor
In’relhgence Bukyens (SIB), Govt. of Indna
9/ 1, Garighat Road, Kalkota - 700019,
The Assisfam‘ Director, £ FRRO,

Intelligence Bureau, Ministry of Home

Affairs, Government of India,

Subs:dxar'y :

Thev'Afssi's’ran‘f Dir'ecfor/E, Im‘e”igénce;?

ansfry of “Home Affcurs

_.Governmenf of Indna anam Palace 16”"_; |

. 237, AJC Bose Road,

Kolkata - 700020;

.. Responden'ts




0.a. 350.1425.2017

No. O.A. 350/01425/2017 Date of .order: 24.10.2017

Present | l:lon ble Mr A K Pattnalk Judicial Member
Hon ble Dr.-Nandita Chatterjee, Administrative- Member

For the Appiicant : Mr. J.R. Das, Counsel
' : Mr. S.K. Sen, Counsel
For the Ré’sbondénts : Mr. S. Paul, Counsel
N oRoERmmn
. ": (‘!\1‘ et H‘\h iy

AK. Pattnalk Judrcral Member

Heard Mr. J.R. Das Ld. Counsel for the applicant and Mr. S. Paul, Ld.
Counsel appearmg for the official respondents
2. Thrs OA has been fi Ied by Shri B|swadev Bose challengmg |mpugned :

Ofﬁce Order No 688/(Estt /%OhﬁQted%r@ 202: 7 transferrmg the apphcant :

from Kolkata to SIB- KahaohakaU{rt“ “Mmdaz‘ rehe@é d dated 30.9.2017

%‘ % % f‘_ £ /’A"
and also non- consrderatlo i OfRishre g-esentéﬁons %t d 26.9.2017 and
11.7.2017 . This O Ashas beensf Ied 1g=vuforrhthe followmg reliefs:
“ (i) An orde{%lre cting thefresp nts to cangé'l rescrnd wuthdraw |

“or set asidéjthe pUrpQ) red Bd

thorted e tran’s‘fée?elong with office order of
 being relievéd, béing™ No

i 88/ Estt$726”17~t dited 14.9.2017 since
being issued \Rllth rev"’e'nglng titudet tamted V(Ith malice and malafide
in the facts and Gircumstd AncEstof the" case /

ii) An order d|rectrng»the‘“respondents”to cancel, rescind withdraw or
set aside the purported order-of-regrétting the representation since
never oomm‘unﬁlcated causing gross discrimination to the applicant
since issued with-ulterior motive with malice and malafide.

iii) To pass an appropriate order directing the respondents to submit
all relevant records of the case before ‘the Hon’ ble Tnbunal for
conscionable justice.

iv) Any other order or orders and further order/orders as to this
Hon'ble Tribunal may seem fit and proper. ” '

f

4.  The facts -in e nut shell as per Mr. Das, Ld. Counsel for the applicant
are that the applicant initially joined Intelllgence Bureau (IB) on 2.5.1984 as
ACIO-II/WT at ‘New Delhi and thereafter he was posted at |mpha|
Subsequently he was posted at Kolkata during September, 1991. He was

promoted to JIO (I))WT and thereafter again posted at Imphal du‘ring |
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December, 1995 and again posted at Kolkata v..durfin“-g?ifebruary,' 2001. He
jv, was appornted as. ACI?/II/G as-an open market candidate during 2002 and
fii: e QL.

"lsubmitted technicai reSignatlon WhiCh was duIy accepted and was awarded .
-;tiseniorrty‘ tsm“ce 1984. Recentiy he has been transferred from~KoIkata to
Kaliachak Unit at Malda and accord'ingly relieve order dated 30.9.201? has
also been issued. He preferred ?epresentation on 19.9.2017 ,‘ which a(rfestili*
pen'dingfconsi.de'ration. | F

5. Mr. iSa’s, Ld Counsel for the applicants submitted that the grievance

of the applicant would be' more or less addressed if a specific order is

- passed 'by directing the concerned authority i.e. respondent No. 2 to

L L sl

drspose of the representatiosr;ijdatedh 9*95@;1 7 !v:éﬁhm a specrf ¢ time frame.

6. (6} ;‘«-’uydlregtbi‘n‘g:&he respondent No. 2

o i fthe date of receipt of this%r; rer*’i

7 | Though Viie have no‘t\snteredgn o,the <mer|ts o 'he case still then we
hﬁpe and trust that after such.agonsideratiopgrf' he~ applicantls grievance is
found to be genuine then expeditious steps may be taken by the concerned
respondent No. 2 within a further period of 6 weeks from the date of s‘uch
consideration to extend the beneﬁts to the applicant. However, if in the
meantime the said representation stated to have been ,preferred'» on
19.9.2017 has already been disposed of then the result thereof be |
communicated to the applicant within a period of 2 weeks from the date of
receipt of a copy of this order. |
8. | With the aforesaid observation and direction, the O.A. is disposed_ |

A

of.
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- 9. As prayed for by Mr Das, Ld. Counsel a copy of this order along

wrth paper book be transmitted to the respondent No. 2 by speed post for

A 0.3, 350.1425.2017

Whrch Mr Das undertakes to deposrt necessary cost in the Reglstry by the l '

next week

10, Status quo as on date will be maintained till the representation is
consrdered and dlsposed of and the result thereof communlcated to the
applicant.

11.  On the other hand, Mr. Paul has brought to our ‘notice the|

structrons received by the offi cral respondents, which goes on to show
that the applicant himself has furnrshed a departure report on transfer Mr.

Paul shall furnrsh the said repeﬂ@y‘ser@rhggar’copy of the same on Mr Das




